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Betwesn :-

Noﬂopal . V |
«ss Applicant '
And . |

1« The Union of India
rap. by The Secretasry, ,
Mm/o Defance, DHQ Post Office,
New Delhi,

2., The Director General,
Electrical & Mechanical Engineers,
Army Headguarters, DHQ PO,
New Dslhi,

3, The VicesChancsllor, ' ;
Jawvaharlal University, , '
New Delhi-110067.

4, The Commandant,
Military College of
Electrical & Mechanical Engineering,
Sec'bad-500015,

‘+es Respondents

Coungasl for the Applicant : Shri K.Sudhakar Reddy

Counsel for the Respondents : Ghri N.R.Devaraj, 5o .CGISC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN ¢ MEMBER (A) '
THE HON'HLE SHRI B.S.JAI PARAMESHUWAR : MEMBER (3)

(Order per Hon'ble Shri R.Rangarajan, Member [A) ).

LA ] 2.




)

Heard Sri K.Sudhakar Reddy, counsel for the applicant

and Sri W.Satyanarayana for Sri N.B.Deuaraj, for ths respondenta,

2.

The applicant is working as Lecturer in MCEME.

He has

Piled this 0A for a declaration tnat the post of Lecturer in

Metallurgy in MCEME is surplus and unjustified as tsaching of

Metallurgy is not included in the Academic Schedulses of

3.

produced the ordar of Government of India, Ministry of
dt ,27=11-97, uhiéh‘is5takam,pn*rébmfd@‘*ﬂgﬁa sﬁdqu%td“
Proteediags.under Ruls 14 of CCS kcc&n) Rules, 1965, Mi
Defence vide Order No.5(5)/89/0(Lab) dt,24-5-93 suardag
of "reduction in pay by two stages for tuwo years withol
any postpongement of futre incre@ants" on the applicanr. Against
that the applicant filed an appeél which was disposed
On the directions of this Tribumal in DA 1489/94 applic
preferred further repraseqtatiae dt .22-8-97 to his eagl
santat;on dt.1-12~93,which ﬁ;l'éispnsad of by the Pre;
has congidersd the petition of the applicant in thé 1

and circumstances of the cass and opined as follows

In view of the above opinion of the President of India,

for the authorities to decide his posting as Lecture

0

Whan the 0A is taken up for adjudication, the :

wvare

o

(a) that it is agreed that he has been urongly

recruited in MCEME, since Metallurgy, as a

ig not included in academic curricula of thg

institution.

)

#

gub

r, Matallurgy

..3.

it having

of on 26-5-894,

ident{ who

lght of facts

MCEME ,

applicant

Dafence

nistry of

penalty

ant

ier Tepre~
27.11.97,

ject,

it is
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in accordance with the rules[ggcessity to retaint&hat pogt in

—r—

MCEME , secundersbad. It is not necessary for this-&gﬁch to
further lock into the matter;@%fﬂ view of the above, the| respon=
dents may decide the issue bearing in mind the obseryatiuns madé
in the ietter dt.27-11-97 extracted abovs and pass.suitehle order
in that connection. The applicant, if so‘%ﬁsirqy may sybmit a

P
representation in that connectiom%ut even if he has ‘not. reprasen-

ted his case, a detsiled order should be passed iR withjn a period

of these months from the date of receipt of a copy of this order.

fﬂﬁv
4o 0.A. is disposad of accordingly. No costs.
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-Engineering, Secundarabad,
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Ona capy.tﬁ_ﬂ;ﬁﬁ(ﬂ). CAT.y ﬂyd‘

-4 -
The Secretery, M/o Befancas, DH) Pest O0ffice, Naw Delfji.
The Director Ganeral Electricel & Mechanical Enginaers,
Army Headquarters, OHQ PO, New Oelhi,
The GianChﬂncallene,ﬂJ#Haharlal Uhiveréity, New Da "
The Commandant, Military Collaege af Electrxcal & Maghanical

Ons copy tm‘mr.K.Sudhakar'aeddy,'ﬂdvacata. CAT., Hyd,
One copy to Nz;ﬁkﬁ;aavaraj,-Sr§CGSE., CAT., Hydd

Ona duplicate copy.
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